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1 • 	"iether reporters of local p apers may be a11ow 
to see the judgmeat?Yes. 

2. 	To be referred to the reporters or 1ot? 'T 

Jhether Their LordShips wish to see t e fair 

copy of the judgnet?Yes. 
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JUDGMENT 

K.? .CHARYA, VICE CHAIRMAN: In this applicatioia uflder Sect jobi 19 

of the Administrative Trihmals Act, 1985, the 

Petitioier prays for a directioa to be issued to the 

Opposite Parties to accept the resig*atio* submitted 

by the Peitioer and to retura the certificates 

submitted by the Petitio*er at the time of joi2i*g 

the post. 

Shortly stated the Case of the 

Petit ioer is thit he was working as Telephone 

Operitor si-nce 4.7.1981 uader the Divisional EigiMeer, 

Telegraphs, Berhamour. The Petitioier has submitted 

his re:sig nation and since it was not accepted, this 

applicatioa has bee-i filed with the aforesaid prayer. 

In their counter, the Opposite 

Parties mai, itain 	tnat in the meanwhile the 

resijaatioi has been accepted and therefore, the 

?ebitioaer has Roiürther grievce to j ursue before 

this Tribuaal. 



3 

I have heard Mr. L.Pradhan,leared 

Counsel for the Petitioner ad Mr. P.N.Mohapatra, 

1earLed Additional $tadig Couisel for the Ceati:J. 

C.overnrneit on this quest ioi. iace t1i - -sigriatio 

has a1reaIy beei acce;tad, the- case is disposed of 

as ifructuous levig the parties to bear their 

ox,v a costs. 

As regards the second prsyer to 

retura the certificates, I hope the cocerned 

-iuthority would return the certificates after 

retaiii*gXerox copies of those certificates ia 

their record or in the a1terative xerox copies 

be prepared by the COrICCI'ned authority and returned 

to the Petitioner. though 1Ehis was objected,by Mr. 

P .N .Nohapatra, leer aed Add it ional Std ig C ou sel 

(Central) and his object-Joa staids over ruled. 

/ \ / 	
VICE CHAIRiAAN 

Cettra1 Administrativei,uLal, 
Cuttack Beh, Cuttç/K.Naaty. 
12th September, 1991. 	/i 


